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NOTIFICATION

THE TRIPURA STATE LEGAL SERVICES AUTHORITY
REGULATIONS, 1998 -

|
| In exercise of the powers conferred by section 29A of the Legal Services

EAuthorities Act, 1987 (Act No. 39 of 1987), the Tripura State Legal Services Authority
‘hereby makes the following regulations for the purposes of giving effect to the

provisions of the said Act, namely,-
The Tripura State Legal Services Authority Regulations, 1998.

[52]



SERVICES AUTHORITY REGULATIONS 1998

THE TRIPURA STATE LEGAL S

o

HE TRIPURA STATE LEGAL SERVICES AUTHORITY

T
REGULATIONS, 1998
CONTENTS
CHAPTER-I
PRELIMINARY
Regulations. Pages
{ 1. Short title and commencement. 55
2 Definitions. ‘ 55
CHAPTER II

!'
i
f{ HIGH COURT LEGAL SERVICES COMMITIEE

fications of members of the committee
55

3. Number, experience and quali
of section 8A of the Act.

under clause (b) of sub-section (2)

4. Term of office and other conditions of appointment of members

of the Committee. 56
5. Functions of the Committee. 57
6., Functions of the Secretary. | 58
7. Meeting of the Committee. . 58
8. Funds, accounts and audit of the Committee. 59

CHAPTER III
DISTRICT LEGAL SERVICES AUTHORITIES AND SUB-DIVISIONAL
LEGAL SERVICES COMMITTEES

9. Secretary, District Authority. B9

10. Meeting of the District Authority. 60

| 11. Funds of the District Authority. 60

F12. Secretary of the Sub-Divisional Legal Services Committee. 61

13. Meeting of the Sub-Divisional Committee. | 61
14. Funds, accounts and audit of the Sub-Divisiofial Legal Services

62

Committee.
[53]



THE TRIPURA STATE LEC AL SERVICES AUTHORITY REGULATIONS, 1998

CHAPTER IV
LEGAL AID
Regulations. Pages

15. Modes of legal aid. 63
16. Legal aid not to be given in certain cases. 63
17. Application for legal aid or advice. 64
18. Disposal of applications. 64
19. Certificate of eligibility. 65
20. Honorarium payable to legal practitioners on the panel. 65
21. Duties of aided person. 66
99 Cancellation of Certificate of eligibility. 66
23. Proceeding by the Chairman in most urgent cases. 68

CHAPTER V
MISCELLANEOUS

24. Travelling allowance and daily allowance for journeys in connection

’ with Lok Adalats and legal aid programmes of the State Authority. 68

25. Expenditure from the State Legal Aid Fund. 68

[54]



L “URA STATE LE 1Al VICE T
xda N2V o RVICES AU HORI
2 AU THOR]
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REGULATIONS, 1998

AUTHORITY

CHAPTER I
PRELIMINARY

_ Short title and commencement.- (1) These regulations may be called the
Tripura State Legal Services Authority Regulations, 1998.

They shall come into force on the date of their publication in the Tripura

(2)
Gazette.

2. Definitions.-(1) In these regulations, unless the context otherwise requires,-

) “Act” means the Legal Services Authorities Act, 1987 (Act
No. 39 of 1987); '

(a

(b) “Committee” means the High Court Legal Services

Committee;

> (c) “High Court” means the High Court of Assam, Nagaland,
Meghalaya, Manipur, Tripura, Mizoram and Arunachal
Pradesh;

(d) “Rules” means the Tripura State Legal Services Authority
Rules, 1998.

(2) All other words and expressions used in these regulations but not defined
herein, shall have the same meaning as are respectively assigned to them in the Act

= or the Rules.

CHAPTER Il
HIGH COURT LEGAL SERVICES COMMITIEE

| 3. Number, experience and qualifications of members of the committee
under clause (b) of sub-section (2) of section 8A of the Act.- (1) The

tChommittee shall have not more than eleven members including the Chairman
ereof.
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(2) The following shall be ex-officio members of the Committee:

(i) asittingJudge of the High Court ( to be nominated by the Chief Justice
of the High Court);

(i) the President, High Court Bar Association;

(iii) the President, Tripura Bar Association; and

(iv) the Secretary to the Committee appointed as such by the Chief Justice
of the High Court under sub-section (3) of section 8 A of the Act.

(3) The Chief Justice of the High Court may nominate other members
exceeding five) from among those possessin
provided in sub-regulation (4).

(not
g the experience and qualifications

(4) A person shall not be

qualified for nomination as a member of the
Committee unless he is, —

(@) aneminent social worker who is engaged in the upliftment of the weaker

sections of the people including Scheduled Castes, Scheduled ‘Iribes,
women, children, rural and urban labour; or

/ (b) an eminent person in the field of law: or

(c) aperson of repute who is speci

ally interested in the implementation
of the Legal Services Schemes.

4. Term of office and other condi
Committee.- (1) The term of office
under sub-regulation (3) of regulatio
for renomination.

tions of appointment of members of the
of the members of the Committee nominated
n 3 shall be two years and they shall be eligible

(2) A member of the Committee nominated unde

I sub-regulation (3) of
regulation 3 may be removed by the Chief Justice of the Hig

h Court, if the member—
(@) fails, without sufficient cause, to attend three consecutiye meetings of
the Committee; or

(b) has been adjudged an insolvent; or
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been convicted of an off . ‘
¢) hasDEET Oltence which j -
( Authority involves moral turpitude; or h in the Opinion of the State

@ hes become physically or mentally incapable of acting as a b
member; or

(e) has so.abused his position as to render hi _ .
Committee pre-judicial to the public interzsrthls continuance in the

Provided that no member shall be 1
emoved from t , _
bein3 afforded reasonable opportunity of being heard. ‘m he Committee without

(3) A member naaY, by writing under his hand addressed to the Chairman
resign from the Committee and such resignation shall take effect from the date or;
which it is accepted by the State Authority or on the expiry of thirty days from the
date of tendering resignation, whichever is earlier.

(4) If any member nominated under sub-regulation (3) of regulation 3 ceases to
be a member of the Committee for any reason, the vacancy shall be filled up in the
same manner as the original nomination and the person so nominated shall continue
ts be a member for the remaining term of the member in whose place he/she is

nominated.

rovisions of sub-regulation (6), all members nominated under
gulation 3 shall be entitled to payment of travelling allowance
spect of journey performed in connection with the work
Il be paid by the Committee at the rates admissible to the

(5) Subjecttothep
sub-regulation (3) of re
and daily allowance in re

of the Committee and sha
Group-A officers of the State Government.

a Government employee, he shall be entitled to draw travelling

allowance and daily allowance at the rates to which he is entitled to under the
Travelling Allowance Rules applicable to him and shall draw from the Department

in which he is employed and not from the Committee.

5. Functions of the Committee.- (1) It shall be the duty of the Committee to
ct to the policy and directions of the State Authority.

(6) Ifamemberis

give effe

(2) Without prejudice .to the generality of the functions referred to in sub-
regulation 1), the Commlﬁee shall, in consultation with the Executive Chairmanr
of the State Authority, perform all or any of the following functions, namely:- |
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(@) provide leqal services to persons who satisfy the criteria laid doy,
under the Act and the Rules; h

(b) conduct Lok Adalats for High Court cases; and

(¢) encourage the settlement of disputes by way of negotiations, a"bih‘ation
and conciliation.

6. Functions of the Secretary.- (1) The Secretary shall be the custodian of 4
assets, accounts, records and funds placed at the disposal of the Committee ang
shall work under the supervision and direction of the Chairman of the Committee

(2) The Secretary shall maintain or cause to be maintained true and propy
accounts of the receipts and disbursements of the funds of the Committee.

(3) The Secretary shall convene meetings of the Committee with the previouys
approval of the Chairman and shall be responsible for maintaining a record of the
minutes of the proceedings of the meetings.

7. Meeting of the Committee.- (1) The Committee shall ordinarily meet oncea
month on such date and at such place as the Secretary may, in consultation with
the Chairman, decide.

(2) The Chairman, and in the absence of the Chairman, a person chosen by
the members present from amongst themselves shall preside at the meeting of the
Committee.

(3) The procedure at any meeting of the Committee shall be such as the
Committee may determine.

(4) The minutes of the proceedings of each meeting shall be truly and faithfully
maintained by the Secretary and such minutes shall be open to inspection at all
reasonable times by the members of the Committee. A copy of the minutes shall,
as soon as may be after the meeting, be forwarded to the State Authority.

(5) The quorum for the meeting shall be seven including the Chairman or the
member presiding over the meeting.

(6) All questions at the meeting of the Committee shall be decided by a majority
of the members present and voting and in case of a tie, the person presiding sh?

have a second or casting vote.
[58]
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(8) Funds, accounts and audit of the Commitiee.- (1) The Funds of the
d and granted to it by

' Committee shall consist of such amounts as may be allocate )
| the State Authority as also such amounts as may be received by the Committee
' from time to time, either by way of donations or by way of costs, charges and

' expenses recovered from the legal aided persons or the opposite party or otherwise.

(2) The Funds of the Committee shall be maintained in a Scheduled Bank.

F (3) For the purpose of meeting the incidental minor charges, such as court-
il fee, stamp and expenditure necessary for obtaining copies of documents, etc., a
' permanent advance of rupees three thousand shall be placed at the disposal of the

' Secretary of the Committee.

nd advice, provision of other legal services
ying out the various functions of the

f the Committee. Secretary shall operate
th the directions of the

(4) All expenditure on legal aid a
| as also expenditure necessary for carr
"§ Committee, shall be met out of the Funds o
® ihe bank accounts of the Committee in accordance wi

Chairman.

se to be kept and maintained true and correct

# accounts of all receipts and disbursements and furnish quarterly returns to the
. State Authority. The accounts of the Committee shall be subject to audit by a
" Chartered Accountant at least once a year and any expenditure incurred in

| connection with such audit shall be paid by the Committee.

> (5) The Committee shall cau

CHAPTER l1lI

. DISTRICT LEGAL SERVICES AUTHORITIES AND SUB-DIVISIONAL
LEGAL SERVICES COMMITTEES

. 9. Secretary, District Authority.- (1) The Secretary of the District Authority

appointed under sub-section (3) of section 9 of the Act shall act, exercise and
. perform the duties of the Secretary of the District Authority in addition to the duties
| to be discharged by him as a Judicial Officer. |

(2) The Sgcretary shall be the principal officer of the District Authority and
shall be custodian of all assets, accounts, records and funds placed at the disposal

of the District Authority.
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(3) The Secretary shall maintain or cause to be maintained true and Prope
accounts of the receipts and disbursements of the funds of the District Authorityr

(4) The Secretary shall convene meetings of the District Authority with the
previous approval of the Chairman and shall also attend meetings and shg]| be
responsible for maintaining a record of the minutes of the proceedings of th;

meetings.

10. Meetings of the District Authority.- (1) The District Authority shall ordinari]y
meet once a month on such date and at such place as the Secretary may, i,

consultation with the Chairman, decide.

(2) The Chairman, and in the absence of the Chairman, a person chosen by
the members present from amongst themselves, shall preside at the meeting of the

District Authority.

(3) The procedure at any meeting of the District Authority shall be such as the
District Authority may determine.

(4) The minutes of the proceedings of each meeting shall be truly and faithfully
maintained by the Secretary and such minutes shall be open to inspection at all
reasonable times by the members of the District Authority. A copy of the minutes
shall, as soon as may be after the meeting, be forwarded to the Chairman of the

District Authority.

(5) The quorum for the meeting shall be six including the Chairman or the
member presiding over the meeting.

(6) All questions at the meeting of the District Authority shall be decided by 2
majority of the members present and voting and in case of a tie, the person presiding

shall have a second or casting vote.

11. Funds of the District Authority.- (1) The Funds of the District Authority
established under section 17 of the Act, shall be maintained in a Scheduled Bank.

(2) For the purpose of meeting the incidental minor charges, such as court-

fee, stamp and expenditure necessary for obtaining copies of documents, etc., 2
permanent advance of rupees two thousand shall be placed at the disposal of the

Secretary of the District Authority.
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(3) All expenditure on legal aid and advice, provisions of other legal services
o expenditure necessary for carrying out the various functions of the District
hall be met out of the Funds of the District Authority and in accordance
les as may be made by the District Authority with the prior approval of
hority. The Secretary shall operate the bank accounts of the District

) E asals

jw, | Authority S
sh@ | with such ru

qu ' the State Aut

' Authority.

The District Authority shall cause to be kept and maintained true and
| receipts and disbursements and furnish quarterly returns to
ch accounts shall be audited in accordance with the provisions

@) ;
| correct accounts of al
' the State Authority. Su
' of section 18 of the Act.

.Divisional Legal Services Committee.- (1) The

X 12. Secretary of the Sub
cords and funds placed at

g Secretary shall be the custodian of all assets, accounts, re
* the disposal of the Sub-Divisional Committee.

to be maintained true and proper

(2) The Secretary shall maintain or cause
f the Funds of the Sub-Divisional

L accounts of the receipts and disbursements o
. Committee.

»

| ) The Secretary shall, with the previous approval of the Chairman, convene
| meetings of the Sub-Divisional Committee and shall also attend meetings and shall
* be responsible for maintaining a record of the minutes of the proceedings of the

meetings.

13. Meeting of the Sub-Divisional Committee.- (1) The Sub-Divisional

| Committee shall ordinarily meet once a month on such date and at such place as
the Chairman may decide.

~ (2) The Chairman, and in the absence of the Chairman, a person chosen by

' the members present from amongst themselves shall preside at the meeting of the

' Sub-Divisional Committee.

| (3) The procedure at any meeting of the Sub-Divisional Legal Services
' Committee shall be such as the Sub-Divisional Committee may determine.

(4) The minutes of the proceedings of each meeting shall be truly and faithfully
maintained by the Secretary and such minutes shall be open to inspection at all
reasonable times by the members of the Sub-Divisional Committee. A copy of the
minutes shall, as soon as may be after the meeting, be forwarded to the District

Authority as well as State Authority.
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(5) The quorum for the meeting shall be eight including the Chairman or the
member presiding over the meeting.

(6) All questions at the meeting of the Sub-Divisional Committee shal| be
decided by a majority of the members present and voting and, in case of a tie, the
person presiding shall have a second or casting vote.

14. Funds, accounts and audit of the Sub-Divisional Legal Serviceg
Committee.- (1) The Funds of the Sub-Divisional Committee shall consist of such
amounts as may be allocated and granted to it by the State Authority as also such
amounts as may be received by the Committee from time to time either by way of
donation or by way of costs, charges and expenses recovered from the legal aided
persons or the opposite party or otherwise.

(2) The Funds of the Sub-Divisional Committee shall be maintained in a
Scheduled Bank.

»

(3) For the purpose of meeting the incidental minor charges such as court-
fee, stamp and expenditure necessary for obtaining copies of documents etc., a
permanent advance of rupees two thousand shall be placed at the disposal of the
Secretary of the Sub-Divisional Committee.

(4) All expenditure on legal aid and advice, provisions of other legal services
as also expenditure necessary for carrying out the various functions of the Sub-
Divisional Committee shall be met out of the Funds of the Sub-Divisional Committee.

The Secretary shall operate the bank accounts of the Committee in accordance
with the directions of the Chairman.

(6) The Sub-Divisional Committee shall cause to be kept and maintained
true and correct accounts of all receipts and disbursements and furnish quarterly
returns to the State Authority. The accounts of the Sub-Divisional Committee shall
be subject to audit by a Chartered Accountant at least once a year and any
expenditure incurred in connection with such audit shall be paid by the Sub-
Divisional Committee.
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CHAPTER IV
LEGAL AID

;5. Modes of legal aid .- Legal aid may be given in all or any one or mo
he following modes, namely:- :

re of

ocess fees, expenses of witnesses and all

(a) payment of the court-fees, pr
onnection with any legal

other charges payable or incurred in ¢
proceedings;

(b) representation by a legal practitioner in legal proceedings;

(c) supply of certified copies of judgments, orders, notes or evidence

and other documents in legal proceedings;

(d) preparation of appeal, paper-book including printing and translation of

documents in legal proceedings; and
(e) drafting of legal documents.
6 Legal aid not to be given in certain cases.- Legal aid shall not be given
n the following cases, namely:—
(1) proceedings wholly or partly in respect of —
(a) defamation; or
1 (b) malicious prosecution.
(2) proceedings relating to any election. |

(3) proceedings incidental to any proceedings referred to in items (1) and (2).

. (4) proceedings in respect of offences punishable with fine only.

- (9) proceedings in respect of economic offences against social laws such as the

rotection of Civil Rights Act, 1955 and the Supression of Immoral Traffic in Women

nd Girls Act, 1956.

(6) Where a person seeking legal aid— |

| (a) is concerned with the proceedings only in a representative or official
capacity; or

(b) is concerned with the proceedings jointly with some other person or
persons whose interests are identical with his and such person or any
of such persons is adequately represented in the proceedings; or

(c) is a formal party to the proceedings, not materially concerned in the
outcome of proceedings and his interests are not likely to be prejudiced

on account of the absence of proper representation.

[63]
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. leaal aid or advice.- (1) Any person desiring legal aid or
alc'i]vn (t::l)ll:]l;;:a:]':lg f:; - pgplication in.Forn?-P-x .addressed to the Secretary of th,
Authority/Committee. But if the appleant is illiterate or not in a posmo_n to fill iy,
the particulars required in the application, the Secretary or any other officer of th
Committee or any legal practitioner whose name appears on the panel of lega]. aid
lawyers of the Authority/Committee, as the case may be, or any person authoriseq
by the applicant shall gather the necessary particulars from the appllc?\r}t an.d Prepare
the application on his behalf and after reading it out and explaining it to him,

obtain his signature or thumb-mark on it.

\ THE TRIPURA STATE LEGAL.

(2) The Authority/Committee shall maintain a Register of applications wherein
all applications for legal aid and advice shall be entered and registered and the
action taken on such applications shall be noted against the entry relating to each
such application.

18. Disposal of applications.- (1) On receipt of an application for legal aid or
advice, in the case of High Court Committee or District Authority, the Secretary
and in the case of Sub-Divisional Committee, the Chairman of the Sub-Divisional
Committee, shall scrutinize the application for the purpose of deciding whether the

"applicant is deserving of legal aid in accordance with the provisions of these
regulations and for the purpose of arriving at such decision, he may require the
applicant to submit further information as may be necessary and also discuss the
matter personally with the applicant. The application shall be processed as early as
possible and preferably within one week.

(2) The Legal Services Authority/Committee, to which application is made,
shall consider the application and decide desirability of granting application and its
decision to give or refuse legal aid shall be final.

(3) Where itis decided not to give legal aid to an applicant, the reasons for not
doing so shall be entered in the Register of applications maintained by the Authority/
Committee and information in writing to that effect shall be communicated to the
applicant.

(4) No application for legal aid or advice shall be allowed, if the Authority/
Comnmittee is satisfied that,-

(a) .the appli.cant has knowingly made false statement or furnished false
information as regards his means or place of residence ; or

[64]
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(b) in a proceeding other than the one relating to criminal prosecution,

there is no prima facie T
case to i
defend the proceeding; o nstitute or, as the case may be, to

(c) the application is frivolous or fictitious; or

(d) the applice.u.]t is not entitled to the same under regulation 16 or any
other provision of these regulations; or

(e) having regard to all the circumstances of the case, it is otherwise not
reasonable to grant it. |

 19. Certificate of eligibility.- (1) Where an application for legal aid or advice is
 allowed, the Secretary of the Authority/Committee shall issue a Certificate of
 eligibility in Form-B to the applicant entitling him to legal aid or advice in respect of
 the proceeding concerned.

. (2) The Certificate of eligibility shall stand cancelled if the legal aid is withdrawn
and the lawyer to whom the case of the applicant is assigned as also the court
' before which the case is pending shall be informed accordingly in writing.

. 20. Honorarium payable to legal practitioners on the panel.- (1) Subject
' to the approval of the State Authority, the Legal Services Authority/Legal Services
. Committee shall prepare for a period of two years a panel of legal practitioners
| who are prepared to represent or prosecute the cases on behalf of the legal aided
| persons under these regulations. The legal practitioners on the panel shall be paid

honorarium as set out in the Schedule.

Provided that where the matter is disposed in less than five effective hearings,
. the fee payable shall be 2 of the fee prescribed in the Schedule.

. (2) No legal practitioner to whom any case is assigned, either for legal advice or
for legal aid, shall receive any fee or remuneration, whether in cash or in kind or
- any other advantage, monetary or otherwise, from the aided person or from any

other person on his behalf.

. (3) Thelegal practitioner on the panel who has completed his assignment, shall
- submit a statement showing the honorarium due to him in connection with the
- legal proceeding conducted by him on behalf of the legally aided person to the
. Secretaryof the Authority/Committee who shall, with the approval of the Chairman
- and after due scrutiny and countersignature, place the same before the Authority/
' Committee for sanction and on such sanction being given by the Authority/
. Committee, the amount shall be paid by the Secretary to the legal practitioner. It
- will, however, be open to the legal practitioner to waive the honorarium in whole
. Of part.
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(4) Notwithstanding anything contained in this regu[ations the court may, i
n which no legal practitioner on the panel has been engaged, direcy

any case i . . .
r legal practitioner as it may deem appropriate and j,

engagement of any othe
every such case—

(a) it shall be the duty of the legal practitioner so engaged to inform the

fact of his engagement to the concerned Authority/Committee ; and

(b) the provisions of these regulations shall apply to such legal practitione;
as they apply to a legal practitioner on the panel.

21. Duties of aided person.- (1) A person seeking legal aid or advice shal|
comply with any requisition or direction that may be made upon him by the

Authority/Committee from the date the application for aid or advice is made till the
completion or cessation of legal aid or cancellation of the Certificate of eligibility.

(2) Every such person shall execute an Agreement in Form- C agreeing to the
offect that in the event of the court passing a decree or order in his favour awarding
casts to him or other monetary benefit or advantage, to repay by way of
reimbursement to the Committee/Authority all costs, charges and expenses incurred
by the Committee/ Authority in giving him legal aid. For facilitating such
reimbursement, he shall execute an irrevocable Power of Attorney in Form- D
authorizing the Member-Secretary/Secretary of the Authority/Committee, to doall
such acts and things as may be necessary for recovery or realisation of the amount
decreed or ordered to be paid to him. The costs, charges and expenses which may
be recovered by the Authority/Committee as aforesaid shall be credited to the

State Government.

(3) Every aided person or his representative shall attend the office of the
Authority/Committee as and when required by the Authority/Committee or by the
legal practitioner rendering legal aid to him and shall furnish full and true information
and shall make full disclosure to the legal practitioner concerned and shall attend
the court, as and when required, at his own expenses.

22. Cancellation of Certificate of eligibility.- (1) The Authority/Committe¢
may, either on its own motion or otherwise, cancel the Certificate of eligibility
granted under regulation 19 in the following circumstances, namely:-

[66]
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(c)
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in the event of be [
tl Lbeing found that the aided person was possessed sufficient

means or the Certiticate P

f ¢ Certiticate of eligibility was obtained by misrepresentation
or fraud;
in the eve ‘ vl : , ,
event of any material change in the circumstances of the aided
person;

in the event of any misconduct, misdemeanor or negligence on the

part of the aided person in the course of receiving legal aid,;

perating with the Authority/

(d) in the event of the aided person not co-o
d by the Committee/

Committee or with the legal practitioner assigne
Authority/Court; \

al practitioner other

(e) in the event of the aided person engaging a leg
s the

than the one assigned by the Committee/Authority unles

engagement is under direction of any court;
(f) in the event of death of the aided persons, except in the case of civil
proceedings where the right of liability survives;

received from the Advocate assigned to the legally
rson is not co-operating with the
Ity of misconduct towards the
man of the

(g) areport has been
aided person that the legally aided pe

Advocate assigned to him or is gui
Advocate and such report has been verified by the Chair

Legal Services Committee/Authority.

(h) in the event of externment under any law for the time being in force of
the aided person from the area or place of his residence or business:

Provided that no such Certificate of eligibility shall be cancelled without
o the aided person or to his legal representatives in the

| ] giving due notice thereof t
cause as to why the Certificate should not be cancelled.

; event of his death to show

eligibility is cancelled on the grounds set out in
hall discontinue legal aid allowed and

on the amount of legal aid granted

. (2) Where the Certificate of
 clause (a) above, the Authority/Committee s
' shall be entitled to recover from the aided pers

' to him.
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23. Proceeding by the Chairman in most urgent cases.- 1\]otwi’thstanding
anything to the contrary contained in these regulation§, in.case the Chairman of
any Committee/Authority is of the opinion that such a situation has arisen Wherein
immediate action is required to be taken or there is no possibility of immediate]y
convening the meeting of the Committee/Authority, then he may, in anticipation of
the approval of the Committee/Authority concerned, take such action as he Mmay
deem fit and thereafter he shall, as soon as possible, send a report of his action sq
taken to the Committee/Authority concerned. .

CHAPTER V
MISCELLANEOUS

24. Travelling allowance and daily allowance for journeys in connectiop
with Lok Adalats and legal aid programmes of the State Authority.- (1)
The ex-officio members of the State Authority including the Patron-in-Chief ang
the Executive Chairman shall be entitled to draw their travelling allowance ang
daily allowance from the State Legal Aid Fund established under section 16 of the
Act for performing the function of the State Authority at the rate applicable to them
under the rules governing their conditions of service.

* (2) The other persons who are required by the State Authority to participate
in the Lok Adalats or legal aid programme of the State Authority, shall be entitled
to the payment of travelling allowance and daily allowance from the State Legal
Aid Fund in respect of journeys performed by them in connection therewith at the
rate applicable to them under the rules governing their conditions of service.

Provided that where no rules is applicable to any such persons, the
participating person shall be entitled to traveling allowance and daily allowance at
the rate applicable to the Group-A officers of the State Government.

(3) No travelling allowance and daily allowance shall be admissible under
this rule to any member or other person referred to in sub-regulations (1) and (2),
if he draws travelling allowance and daily allowance from any other source for
performing the same journey.

25. Expenditure from the State Legal Aid Fund.- (1) All expenditure from
the State Legal Aid Fund shall require the approval of the State Authority.

(2) Where any expenditure is incurred without such approval to meet any
urgent requirement, the Member-Secretary shall place the matter before the State.
Authority at its next meeting held immediately after the expenditure so incurred for
ratification. ey
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SCHEDULE

[see regulation 20 (1)]

FEE

PAYABLE TO THE LEGAL AID COUNSEL

1. For District & Sessions Courts

HONORARIUM PAYABLE TO THE MEMBERS OF LOK ADALATS AND TO OTHER

AUXILIARY WORKERS

A. LOK ADALATS HELD U/S. 19 OF THE ACT

Rate of Honorarium as

Sl | Classification Rate of Honorarium
No | as existed approved
1. | 2. 3. 4.
1. | Lok Adalat held by HC. No separate fee- Rs.500/- per sitting and the
LSC on non-working day | structure conyeyance charges on actual
_____ukil / Non-Jdl. member basis, if no vehicle is provided.
5| Lok Adalat held by SLSA/ '
DLSA/SLSC on working
day
NIL NIL

i) Jdl. member
ii) Non-ddl. member
(On non-working day)

i) Jdl. member

|ii) Non-ddl. member

Rs.200 per sitting

Rs.300 per sitting

Rs.200 per sitting

Rs.200/- per sitting and the
conveyance charges on actual
basis, if no vehicle is provided.

Rs.300/- per sitting and the
conveyance charges on actual
basis, if no vehicle is provided.

Rs.200/- per sitting and the
conveyance charges on actual
basis, if no vehicle is provided.

3. | Lok Adalat held by SLSA/
DLSA/SLSC in rural area
on non-working day '
i) Jdl. member

ii) Non- Jdl. member

No separate fee-
structure.

No separate fee-
structure.

Rs.500/- per sitting and the
conveyance charges on actual
basis, if no vehicle is provided.

' Rs.200/- per sitting and the
conveyance charges on actual
basis, if no vehicle is provided.

‘SLSC’ stands for ‘Sub-Divisional Legal Services Committee’.
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THE TRIPUR
T
e Rate of Rate of Honorarium as
Sl. Classification Honorarium as approved
No existed 2 S
1. 2. 3. - N
4. | Lok Adalat held by HC.
LSC/ SLSA/DLSA/SLSC
on non-working day
i) Legal Aid Volunteer, Rs.100/- per day Rs.100/- per gay
ii) Stenographer, Rs. 75/- per day Rs.100/- per day
iii) Group - C Staff, Rs. 60/- per day Rs. 75/- per day
iv) Group - D staff Rs. 50/- per day Rs. 60/- per day ]
B. PERMANENT LOK ADALATS HELD u/S. 22-B OF THE ACT‘
Rate of .
St Classification Honorarium as Rate of Honorarium as approved
e existed L
k. 2. 3. 4.
5. | Permanent Lok
Same as the salary, allowances

Adalat

i) Serving Jdl.
member appointed as
Chairman

ii) Retired Jdl.
member appointed as
Chairman

iii) Any other person

Rs.300 per sitting.

Rs.300 per sitting

Rs.200 per sitting

and other perquisites as are admissible
to a Serving Jdl. Officer.

Rs.500/- per sitting and the
conveyance allowance of Rs.3000/- per
month, if no vehicle is provided.

Rs.400/- per sitting and the
conveyance allowance of Rs.3000/- per
month, if no vehicle is provided.

On official tour, the Chairman and
other person shall be entitled to such
travelling and daily allowances as are
admissible to Group ‘A’ officers of the
Central Government.

MONTHLY HONORARIUM PAYABLE TO THE EXECUTIVE

CHAIRMAN, THE CHAIRMAN AND THE MEMBER-SECRETARY OF

THE AUTHORITIES / COMMITTEES

::; [ Classification Rate :: :l(?n:ngrium Rate of Honorarium as
X - ):;I.S e approved o
Executive Chairman, SLSA NIL NI Ii; i
Chairman, HC. LSC NIL NIL =
Member-Secretary, SLSA Rs. 1,500/- Rs.1,500/ i
Member-Secretary, HC. LSC Rs. 600/- Rs. ’600/- D
Chairman, DLSA Rs. 600)- Re 600
Member-Secretary, DLSA Rs. 550/- Rs. 550/- j
Chizltman, BLEC Rs. 550/ Re 550
Member-Secretary, SLSC Rs. 525/- Rs. 525/- i

—
~
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FEE
PAYI;B:;E TO THE LEGAL AID COUNSEL
- For District & Sessions Courts
LT o
@‘,’Cflassiﬂcation Rate of fee as existed Rate of fee as approved
1. | Sessions Trial R5-250(.)/- (including all Rs.2500/- disbursable in
expenditure) instalments. In exceptional
: cases Rs.4000/- with the
P So— — approval of the SLSA.
—5_ | Other than Sessions No fees prescribed RZPIOOO/-
trial & Special cases. '
. [3. ] Civil suits:
A Class suits Rs.3000/- Rs.3000/-
B Class suits Rs.1000/- Rs.1000/-
b [ 4. Civil Appeals : »
A Class Rs.1500/- (including Misc. Rs.1500/- (including Misc.
: cases). cases).
B Class No fees prescribed Rs. 500/-
Matrimonial Cases Rs. 750/- Rs.1000/-
Motor Accident Claims | Rs.1250/- (including all Rs.1250/- (including all
expenditure) expenditure)
Bail Applications Rs. 250/- Rs. 250/-
Criminal Revisions No fees prescribed Rs. 400/-
. | Criminal Appeals No fees prescribed Rs.1000/-
.| MJC NIL NIL
3. For the Courts of Civil Judge / Judicial Magistrate
Classification Rate of fee as existed Rate of fee as
approved
Civil Suits : -
A Class Rs.1750/-( including all .| Rs.1750/- (including all
expenditure except court-fees) | expenditure except court-
fees)
B Class Rs. 300/- ' Rs. 750/-
Criminal Cases Rs.1500/- Rs.1500/-
Maintenance Cases Rs.1500/- Rs.1500/-
- Bail Apphcaﬁon Rs. 100/- Rs. 250/- to Rs.300/-
MIC NIL NIL
3. For Revenue Courts |
NIL Rs. 500/-

Revenue Courts (including Revenue
Board, Commissioners, Collectors, SDM)
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4. For other Courts

NIL |Rs. 500/

rl. I State Consumer Disputes Redressal Commission / Tribunal

r 2. I Labour Courts

NIL |Rs. 1000

FB. I District Consumer Disputes Redressal Forum

NIL |Rs. 500

5. Typing Misc. Charges

No

Rate of fee as existed

Rate of fee as approved

fSl' Classification
1

Typing Misc.
Charges

Incidental expenditure is
included in the prescribed
fees except court-fees.

Sr. Advocates are paid 25%
above the prescribed fees
for the respective work.

1.Actual incidental expenditure
incurred by the Legal Ajg
Advocate will be reimburseqd
provided it is supported by the
vouchers and a certificate is
given to that effect by such Legal
Aid Advocates. If the incidenta]
expenditure is not supported by
the wvouchers, the Member-
Secretary, SLSA/ DLSA/ SLSC
may fix and reimburse a
reasonable sum considering the
approximate expenditure which
might have occurred looking to
the nature of the case.

2. Single set of honorarium shall
be payable in cases in which
more than one aided person is
involved.

6. For High Court : Civil Work

1. | Civil Appeals
arising from the
original decree or
from appellate
decree

Rs.3000/-( including all
expenditure except court-
fees)

Rs.3000/-( including all
expenditure except court-fees)

1

2. | Writ Petitions
Civil Revisions

Rs.3000/- (including all

expenditure except court-

Rs.3000/-(including all expenditu;;
except court-fees)

Rent Revisions fees) x _4
3. | Writ Appeals / Rs.3000/- (including all Rs.3000/- (including all
L.P.As. expenditure except court- expenditure except court-fees)
fees) o
4. | Other Misc. Rs. 750/- Rs. 750/-
Petition(s) P
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] 7. For High Court: Criminal Work
{mion Rate of fee as existed Rate of fee as approved
4 N/0A/ppEgl_s‘i;;olving Rs.3000/- (including Misc. | Rs.3000/- (including Misc. case)
1 1. ’df’aﬂlge_lj‘ience. case) with all expenditure | with all expenditure
\f —TAppeals involving . . .
g - isonment for Rs.3000/- (including Misc. | Rs.3000/- (including Misc. case)
2 ;ir;;p case) with all expenditure | with all expenditure
/Wher than
those mentioned
3. |atSLNo.1&2 NIL Rs.1000/-
| above
e |_— v . s . .
\f Criminal Revisions | Rs.1500/- (including all . : diture)
4 expenditure) Rs.1500/-(including all expend
— | Misc. Applications
5. |including Misc. Rs. 750/- Rs. 750/-
Crl. Cases
-

8. For High Cqurt : Incidental Expenditure (Miscellaneous matters).

L | SL. . . Rate of fee as d

FNo Classification existed Rate of Ifee as approve

£ [1. | Incidental Fees include other | 1. Actual incidental expenditure incurred by
¥ | Expenditure charges the Legal Aid Advocates will be reimbursed

provided it is supported by the vouchers and
a certificate is given to that effect by such
Legal Aid Advocates. If the incidental
expenditure is not supported by the vouchers,
the Member-Secretary, HC. LSC may fix and
reimburse a reasonable sum considering the
approximate expenditure which might have
occurred looking to the nature of the case.

2. Single set of honorarium shall be payable
in cases in which more than one aided person
is involved. :

The fee structure at SI. No. 1 & 2 above
can be varied by 10 % to 15% depending
upon the need and special features of the
competent / concerned authority.

(Miscellaneous
matters).

Rates of Honorarium / fee as indicated in Column No. 4 came into force wef. 01-01-08.

Sd/- S.C. Das
Member Secretary.
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ﬂIL;IRIRURASIZ\U;,LEQAL.SCILWC[Z&A

[see regulation 17(1)]

FORM OF APPLICATION
FOR
LEGAL AID OR ADVICE.
To
t
’ljhf Secr .e. ary, .......................................... Authority/Committee,
Sir,
L ShIE / SML. oovoeeeeeeenrmsnsnaensssseseesss s , son/
. aged about........ years

aaaaaa
-----------------------------------

daughter/wife/widow of
beg to apply for

at present residing at ..........ooooeeeemreereeee
legal aid / advice under the following circumst

-------------------------

ances, namely,-

1. I am employed/not employed

(a) Nature of employment/occupation/
trade/business

»

(b) Whether employed in the Armvy,
Navy or Air Force or Police Force

or retired therefrom
(c) Since what time
2. My monthly income is

3. (a) My residential premises are
rented in my name or jointly or they

are owned by me alone or jointly

(b) The rent thereof or the value thereof ...... :
4. | have agricultural land at .....................
bearing Survey Plot No......... ....... paying
assessment of Rs.........cccoeevn per annum

(state, if owned or taken on rent)

[74]




S
ol

. purpose of enabling y

THE
TRIPURA STATE LEGAL SERVICES AUTHORITY REGULATIONS, 1998

(a) [ncome thereof is

(b) Value of produce thereof is
5 My other sources of income are (give particulars)
6. My other assets/properties/effects and their value

¢ di
. I havfe/'har\::) r?t(}is dl?DOSed of any of my properties/assets and effects within a
eriod Of SiX prior to the date of this application by way of sale, gift, mortgage
or otherwise. o
g, The number of members of my family is .........
relaﬁonship i b R T e S

and their

9. The number of dependent members in my family is ................. and their

relationship with me is as under:

10. The income, if any, of other members of my family residing with me is as

under:
11. The nature of legal aid or advice required is in respect of :

nature of dispute, claim or right and state the documents in support

(state the
claim or right or other relevant

thereof, state also separately the origin of dispute,
particulars thereof).
12. The proof in support of my aforesaid claim/right/dispute/defence i

aid or advice previously (if yes, state the
It thereof. If any advice has been received,

s as under:

13. [ have/have not applied for legal
content or substance thereof or the resu
please disclose the same).

rnish such further information as may be required for the
ou to consider this application fully. '

y court-fees and costs of miscellaneous

o the amount which he is prepared to pay
art thereof).

14. | am willing to fu

15. I am /am not in a position to pa

proceedings. (the applicant may also stat
by way of costs and miscellaneous costs or a proportion or p

16. I shall reimburse the State Government all costs, charges and expenses incurred

by the Committee/Authority in giving me legal aid if the court passes a decree or
ts to me or other monetary benefit or advantage,

order in my favour awarding cos :
al aid under these regulations.

or if | cease to be entitled to leg
17. The above statements are true to the best of my knowledge and belief.
Date:

Signature of Applicant.

Place:
| [75]
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FORM B

[see regulation 19 (1)]

t Legal Services Committee / District

The State Legal Services Authority / High Cour ‘
Services Committee.

Legal Services Authority/Sub—Divisional Legal

eessssssesseseas . . ............-.-..occ----o-o---c........
. . . ceee -.-u-.--.--a--.o--..--..a.o-- .

Certificate of Eliqgibility

This is to certify that with reference to application dated the . .................

200 . SHIYSIIE c.vverveenveasresmerenssssssnsssssn e sses e residing at
......... is entitled to receive legal aid or advice

lars whereof are given below:

in respect of legal proceeding particu

{\Jame of Court / Tribunal / Authority

Number and description of the legal proceeding
Name and address of opponent

Extent of aid to be given

Other relevant particulars

Place:

Date:

Member- Secretaty;
.......................... Authority/Committee:
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FORM- C
[see regulation 21 (2)]

FORM OF AGREEMENT TO BE EXECUTED BY AN APPLICANT FOR

GRANT OF LEGAL AID.
! This Agreement made the............ . day of ....covviiiininnnnn. , 200 ,
BEfWERTL - eesees s s s st , son/daughter/wife/widow of
4 ceseeeeen, aged about ............ years, residing at

: ............................... (hereinafter referred to as  the Applicant”) of the one
| part and the Government of Tripura exercising the executive power of the
| Government of the State of Tripura (hereinafter referred to as “the Government”)

i

I of the other part;

Whereas in pursuance of section 6 of the Legal Services Authorities Act,
| 1987, the State Government have constituted a body called the “Tripura State
 Legal Services Authority” (hereinafter referred to as “the State Authority”) for the
| State of Tripura under the Notification of the Government of Tripura in the Law
| Department No. F 3(6)-LAW/LEG/98, dated the 16 April, 1998 published in the
7, Extraordinary Issue of the Tripura Gazette dated the 16" April, 1998 to exercise

 the powers and to perform the functions conferred on, or assigned to, a State
 Authority under the said Act;

: And whereas the State Authority has made necessary regulations called the
“Tripura State Legal Services Authority Regulations, 1998” (hereinafter referred to
s “the said regulations”) as required under section 29A of the said Act, for the
‘purpose of giving effect to the provisions of that Act;

And whereas the Applicant has under the said regulations applied on the
B ek s 200....p051005 for legal aid in connection with *...................... .
(hereinafter referred to as “the said proceeding”) which the Government has agreed
Ho grant under the said regulations through the **............... Authority/ Committee
(hereinafter referred to as “the Authority”/ “the Committee”);

ﬁ"?ll in the particulars of the proceeding for which legal aid has been applied for.
i**Mention the full name of the Authority / Committee granting the legal aid.
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And whereas under the provisions of the said regulations, the Applicant hag

under circumstances mentioned therein to repay to the Authority / Committee
for and on behalf of the Government as and by way of reimbursement the amount
of costs, charges and expenses incurred in connection with the said proceeding by

the Government through the Authority / the Committee for and on behalf of ths
Applicant as and by way of legal aid under the said regulations and the Applicant

is required to execute an Agreement for the purpose in the prescribed form being
in fact these presents.

Now this Agreement witnessed and it is hereby agreed and declared by and

between the parties hereto as follows:

(1) In consideration of the Applicant being granted legal aid as aforesaid
under the said regulations in connection with the said proceeding the Applicant

doth hereby covenant and agree as follows:

(i) In the event of the Applicant succeeding in the said proceeding and the court
passing any decree or order awarding costs in favour of the Applicant or the court
passing any decree or order for payment to the Applicant of any amount whatsoever,
the Applicant shall repay to the Authority/ Committee for and on behalf of the
Government as and by way of reimbursement, all costs, charges and expenses
incurred by the Government through the Authority/Committee for and on behalf
of the Applicant in connection with the said proceeding as and by way of legal aid

under the said regulations.

(ii) The Authority / Committee, for and on behalf of the Government, may take
such action, or proceedings as it thinks fit for executing any decree or order passed
by the court in the said proceeding in favour of the Applicant and recovering the
amount decreed or ordered in the said proceeding to be paid to the Applicant and
appropriate therefrom the amount of costs, charges and expenses incurred by the
Government through the Authority/ Committee for and on behalf of the Applicant
in connection with the said proceeding as and by way of legal aid under the said
regulations and the Applicant doth hereby authorise the Authority / Committee to
do so. The Applicant shall render to the Authority / Committee all such assistance

as may be required by it for the purpose.

(iii) If the Applicant fails to repay to the Authority / Committee for and on behalf of |

the Government the amount as aforesaid or any part thereof, the same shall be
deemed to be arrears of land revenue and the Government or the Authority / |

Committee for and on behalf of the Government may, without pre-judice to any
other rights and remedies of the Authority/Committee and the Government, recover

the same from the Applicant as arrears of land revenue. -
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@) The Government will bear and pay the stamp duty on this Agre
: ement.

In witness whereof, the Applicant has hereto set his hand and the Go
vernor

: , d.
. (Tripura has Fausg 33K Sy S A R R t :
:rf! 4 to affix his Official Seal hereto for and on his behalf the day gjgt;;? ?:St

E ereinabove-

REN

Signed, sealed and delivered by the within- named Shri/Smt/Kum.
e IS - veere.... , the Applicant,

E .

5\ ir','i}'{e”;resence of,-
o
[t L oversertsasssesentnt et be bR bR AR SRR SRS S

v+ SRR SR STEU L S A S
Signed, sealed and delivered by Shri/ Smt. * ..........cooomnrmirireeesminnnnee:
' for and on behalf of the Governor of Tripura in the presence of,-

s FRPTTTTUTTT U RO UUIPPPPPPPIPPPEPP PRSP RIS ELLERIED

SUUUUUUUT U U PP PP PP PP L L PP PP P R LTI LEREEEERLLLLE

By order and in the name

of the Government of Tripura.

officer concerned who has been

*Here enter the name and designation of the
Governor of Tripura under Article

authorized to execute contract on behalf of the
299 (1) of the Constitution of India.
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71/ TRIPURA STATE LEGAL SERVICE AUTHORITY REGULA
FORM - D

[see regulation 21 (2)]

REVOCABLE POWER OF ATTORNEY

FORM OF IR
TO ALL TO WHOM THESE PRESENTS SHALL COME
B T e PP T Rt bbb , son/
I ShEi/SMt.  wvooneeseresrseeessereeeess
daughter/wife/widow P PP PRPPPPPIPPRPTTLLY aged about.........sgéel\a;rs
B i e A D
GREETING :

Whereas in pursuance of section 6 of the Legal Services Authorities Act,
stituted a body called the “Tripura State

1987, the State Government have con ipu
Legal Services Authority” (hereinafter referred to as “the State Authority”) for the
overnment of Tripura in the Law

State of Tripura under the Notification of the G . :
Department No. E 3(6)-LAW/LEG/98, dated 16" April, 1998 published in the
Extraordinary Issue of the Tripura Gazette, dated 16" April, 1998 to exercise the

powers and to perform the functions conferred on, or assigned to, a State Authority
under the said Act; ‘ ._

And whereas the State Authority has made necessary regulations called the

*Tripura State Legal Services Authority Regulations, 1998” (hereinafter referred to
as “the said regulations”) as required under section 29A of the said Act for the

purpose of giving effect to the provisions of that Act.

And whereas | have under the said regulations applied for legal aid in

CONNECHON Wt .o v ettt ettt ettt et e st ee e e e et eeettannaanaseeeannaaaneans
(hereinafter referred to as “the said proceeding”) which the
Authority/

Committee on behalf of the
Government has agreed to grant under the said regulations (hereinafter referred to
as “the Authority” / “the Committee”);

And whereas under the provisions of the said regulations, the Applicant has,
under certain circumstances mentioned therein, to repay to the Authority /
Committee for and on behalf of the Government as and by way of reimbursement
the amount of costs, charges and expenses incurred in connection with such
proceeding by the Government through the Authority/Committee for and on behalf
of the Applicant as and by way of legal aid under the said regulations;

—

*Fill in the particulars of the proceeding for which legal aid has been applied for.
**Mention the full name of the Authority / Committee granting the legal aid.
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’
F  And whereas as required by the said regulations by an Agreement of even

?date but eX?CUfted p;lor to the Qxecution of these presents and made bztween
4 self(herema ter referred to as “the Applicant”) of the one part and the Governor

ura exercising the executive power of the Government of the State of Tripura
part, it has been agreed

L of TP
Government

: ?(hereinaffef referred to as.“the Government’’) of the other
U Finter alia that the Authon’ry/ Committee, for and on behalf of the
‘ may take such action or proceedings as it thinks fit for executing any decree or
S order passed by the court in the said proceeding in my favour and recovering the
amount decreed or ordered in the said proceeding to be paid to me and to
KB propriate therefrom the amount of costs, charges and expenses incurred by the
1tjes ;Govemment through the Authority / Committee for and on my behalf as and by
fQS way of legal aid under the said regulations, and I have thereby authorized the
) lo f’Authority/Commiﬁee to do so;

the And whereas as per the provisions of the said regulations the Applicant, to
he Authority /

Ij.in[; ,'whom the Government have agreed to grant legal aid through t
Usoif committee, has to execute an irrevocable Power of Attorney in favour of the
as his /her

Ui Ay thority/COMMITEE .ooooovmsciierceeseririreee
 Attorney inter alia for enabling the Authority/Committee to

proceedings as it thinks fit for executing any decree or order pa
legif® my favour in the said proceeding and for recovering the amount

megfe in the said proceeding to be paid to me as aforesaid;

ol NOW KNOW ALL MEN BY THESE PRESENTS THAZ Shri / Smt.
_, do hereby irrevocably nominate, constitute and appoint
R the Secretary of the Authority/Committee ( hereinafter referred to as ‘the Attorney”)
1118 to be my true and lawful Attorney for me and on my behalf and in my name or in
& the name of the Attorney to do, execute and perform the following acts, deeds,

vrit ' matters and things, that is to say, -

; (1) to ask, demand, recover and receive from the party who has been decreed

& or ordered in the said proceeding to pay me the amounts specified therein and
 upon receipt thereof or any part thereof in my name or in the name of the Attorney,
as the case may require, to make, sign, execute and deliver such receipts, releases

O other discharges for the same respectively as the Attorney shall think fit or as

"B advised;

iy 4

e (2) to com

ssed by the court in
decreed or ordered

- mence, prosecute and enforce proceedings for realization of the
y§ amount of any decree or order passed in the said proceeding in my favour or
y :.Whe.reunder any amount is decreed or ordered to be paid to me including
'E applications for execution of the decree or order and for the purpose to sign declare
f | and affirm all applications, petitions, affidavits that may be necessary and’appoint

i
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Advocates on such terms and conditions includj

g . uding fees payable to the
Attorney shall thxpk fit ar_xd to sign Vokalatnama and neééjssi?ry guthoritlyn i:Sthth,e
fav?ur and from time to time to discharge them and to appoint or employ other:lr
their place and stead........................... P "

(3) to compromise, r.efer to arbitration, abandon or submit to judgment i,
any such proceedings specified in clause (2) above:;

(4) to concur in doing any of the acts, deeds, matters and things herein
before mentioned in conjunction with any other person or persons interested in
the premises.

IN GENERAL to do all other acts, deeds, matters and things whatsoever
for the recovery or realisation of the amount which has been decreed or ordered
to be paid to me in the said proceedings as amply and effectually to all intents and
purpose as | could do of my own or through proper person if these presents had

not been executed.

ONFIRM AND AGREE TO RATIFY

AND I HEREBY RATIFY AND C
to do by virtue of

AND CONFIRM whatsoever the Attorney shall do or purport
these presents.

AND I DECLARE that the power hereby created shall be irrevocable ill
the Authority/Committee for and on behalf of the Government is repaid or realises
the said amount of costs, charges and expenses incurred in connection with the
said proceeding by the Government through the Authority/Committee for and on

my behalf as and by way of legal aid under the said regulations.

IN WITNESS WHEREOF, I ... have

hereunto set my hand this ............c.c.c.oeee.
thousand and .........ooeevneenieimmmmiiiiiennneeeeaens

Signed, sealed and delivered by the within-named .........ccooeeveiviiineienees
in the presence of,-




NOTIFICATIONS

GOVERNMENT OF TRIPURA
LAW DEPARTMENT
3 6)-LAW/LEG/9
No. E 3(6) /38 Dated, Aqartala, the 12 July, 1998.
NOTlFlCATlON

j In SREItioe ?f the powers under sub-section (1) of section 6 of the Legal
| Services Authont.nes Act, 1987 (Act No. 39 of 1987), the State Government
constitutes the Tripura State Legal Services Authority consisting of the Hon’ble
' Chief Justice of the Gauhati High Court as the Patron-in-Chief and Executive
'g Chairman and members thereof mentioned against them in Column II and lII
 respectively of the Schedule below to exercise the powers and perform the functions
4 conferred on, or assigned to, the State Authority under the said Act.

SCHEDULE
| Sl. | Executive Chairman of Members of the Remarks
| No.| the State Authority State Authority
| 1. Il Il IV
. 1. Shri Justice D. Biswas Nominated by the
Governor in
consultation with
the Hon'ble Chief
Justice, Gauhati High
Court.
1. Chairman, West Tripura Nominated by the
District Legal Services State Government in
Authority (District & consultation with
Sessions Judge, West Tripura), the Hon’ble Chief
Agartala. Justice, Gauhati High
Court.
2. Chairman, North Tripura Nominated by the
District Legal Services State Government in
Authority (District & consultation with
Sessions Judge, North Tripura), the Hon’ble Chief
Kailashahar. Justice, Gauhati High
' Court.
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3. Dr. Sirajuddin Ahmed,
Professor, Department of
Bengali, Tripura University

4. Shri Krishna Keshab Roy,
Principal, Tripura Government

Law College, Agartala

Nominated by the
State Government i,
consultation with the
Hon'ble Chief Justice
Gauhati High Comt_,
Nominated by the
State Government ip
consultation with

the Hon'ble Chief
Justice, Gauhati High
Court.
5. Principal Secretary, "
Government of Tripura,
Department of Finance.

6. Advocate General, Tripura 54

7. Secretary to the Government y
of Tripura, Department of
Information & Public Relations.

8. Secretary to the Government
of Tripura, Department of Ex-officio Member.

Scheduled Castes and Backward
Classes.

9. Director General of Police, "
Tripura.

10. Chairperson, State Women .
Commission, Tripura

11. President, Tripura High Court
Bar Association. ”

12. Secretary to the Government Ex-officio
of Tripura, Department of Law. Member-Secretary.

By order of the Governor,
(B.B. Senapati)

Secretary, Law,
Government of Tripura.
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i ‘m&mazwx«@}%fﬂﬁ%&
GOVERNME
NT OF T
LAW DEPARTMEI?\}ITDURA, HOIEC AT
M&-LAW/LEG/% Dated. A
Wﬁ Ju )
1
NOTIFICATION ek K
In exercise of the powers under sub-section ( 1) of section 9 of the i
€ Legal

Services Authorities Act, 1987 (Act No. 39 of 1987), the Stat

consultation with the Hon’ble Chief Justice, Gauhati High CouertGoverr}mem i
each of the district mentioned in Column II of the Schedule beloy ’acgrilss;urjcutes for
Services Authority as mentioned in Column III consisting of the, Chaimllcgl Legal
members thereof as mentioned against them in Column IV and V respecﬁvr(‘ﬂanclf
the said Schedule to exercise the powers and perform the functions confermdyoir)1

or assigned to, the District Authority in the said Act.

[85]

SCHEDULE
['s1. | District | Name of the | Chairman of the Name of the Members of the District
No. District Legal District Legal Legal Services Authority nominated by
Services Services the State Government in consultation with
Authority Authority the Hon'ble Chief Justice.
I II I \Y vV
1.7 West West Tripura District Judge, 1. Sri Samir Deb Sarkar, MLA, Khowai
' Tripura District Legal West Tripura 2. Sri Madhusudan Sengupta,
Services District, Thakurpalli Road, Krishnanagar, Agartala.
Authority. Agartala. 3. Smt. Chapala Biswas,Badharghat,
. Agartala.
2.  South South Tripura District Judge, 1. Sri Dilip Dey, Advocate, Belonia.
Tripura District Legal South Tripura 2. Sri Haran Sarkar, Sabroom Town,
Services District, Sabroom.
Authority Udaipur. 3. Smt. Basana Das, Vice-Chairperson,
Udaipur Nagar Panchayat.
3. North North Tripura District Judge, 1. Sri Amitava Datta, MLA,
Tripura District Legal ~ North Tripura Dharmanagar.
I ‘Services District, 2. Sri Biman Dewan, MDC, TTAADC,
Authority. Kailashahar. Manu.
3. Smt. Purabi Bhowmik, Kumarghat.

By order of the Governor,

(B.B. Senapati)
Secretary, Law,
Government of Tripura.




NOTIFICATION,

GOVERNMENT OF TRIPURA,
LAW DEPARTMENT

No. E3(6)-L AW/LEG/98 W—l—g—g&

NOTIFICATION
In exercise of the powers under sub-section (1) of cection 11A of the Legal
Services Authorities Act, 1987 (Act No. 39 of 1987), the Tripura State Legal Ser-
vices Authority constitutes for Sadar Sub-Division @ Sub-Divisional Le.ga‘l Services
Committee as mentioned in Column II of the Schedule below consisting of the
Column Ill and IV

Chairman and members thereof as mentioned against them in s
respectively of the said Schedule to exercise the powers and perform the runctions

conferred on, or assigned to, the Sub-Divisional Legal Services Committee in the

said Act.
SCHEDULE
SI.[Name of the Sub-| Chairman ofthe ] Name of the Members Remarks
No. Divisional Legal Sub-Divisional
Services Legal Services
& Committee Committee
I I 11 v Vv

Senior 1. Sri Abhijit Bhattacharjee, Nominated by the
State Government in

consultation with the

1. Sadar Sub- Civil Judge (
Divisional Legal Division), Advocate, Agartala

Services Agartala.
Committee. Hon'ble Chief
Justice, Gauhati High
Court.

2. Sri Pranab Deb Barma, v
MLA, Simna.

3. Smt. Krishna Rakshit, ’
Abhoynagar, Agartala.

4. Sub-Divisional Officer
(Civil) Sadar, Agartala, Ex-officio Member

5. Sub-Divisional Police
Officer, Sadar, Agartala. !
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NOTIFICATIONS

6. Block Development Officer
or an officer from the Block

representing Panchayats, Ex-officio Member

7. SubDivisional Public Relations
Officer, Sadar, Agartala.

8. President, Bar Association,
Agartala.

9. Sub-Divisional Tribal Welfare
Officer, Sadar, Agartala. .,

10. Govermnment Pleader, Agartela .

11. Civil Judge (Junior Division) Member -Secretary
Sadar, Agartala,

(B.B. Senapati)
Member-Secretary,
Tripura State Legal Services Authority.
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NOTIFICATIONS

GOVERNMENT OF TRIPURA,
LAW DEPARTMENT
No. E 3(6)-LAW/LEG/98 Dated, Agartala.the 9th M
NOTIFICATION

_ In exercise of the powers under sub-section (1) of section 11A of the Le
Servnce.s Authorities Act, 1987 (Act No. 39 of 1987), the Tripura State Legal Sewig °
Author}ty constitutes for Sonamura Sub-Division a Sub-Divisional Legal Servic::
Committee as mentioned in Column II of the Schedule below consisting of the
Chairman and members thereof as mentioned against them in Column III and v
respectively of the said Schedule to exercise the powers and perform the functions
conferred on, or assigned to, the Sub-Divisional Legal Services Committee in the

said Act.

SCHEDULE
Sl. IName of the Sub-| Chairman of the | Name of the Members Remarks
No.| Divisional Legal | Sub-Divisional
Services Legal Services
Committee Committee
I II 11 \Y \Y,
1. Sonamura Sub-  Civil Judge (Senior 1. Sri Badal Barman, Nominated by the
Divisional Legal Division), Sonamura Town State Government in
Services Agartala. consultation with the
Committee. Hon'ble Chief ‘,
Justice, Gauhati High
Court.
2. Sri Abul Hasem, o
Rabindra nagar
3. Smt. Fulurani Debnath, 5
Melaghar.
4. Sub-Divisional Officer
(Civil), Sonamura. Ex-officio Member

5. Sub-Divisional Police Officer, "
Sonamura.
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NOTIFICATIONS

6. Block Development Officer
or an officer from the Block

representing Panchayats, Ex-officio Member

7. Sub-Divisional Public Relations
Officer, Sonamura.

bRl

8. President, Bar Association,
Sonamura. )

9. Sub-Divisional Tribal Welfare
Officer, Somamura. .,

10. Government Pleader, "
Sonamura.

11. Civil Judge (Junior Division), Member -Secretary
Sonamura.

(B.B. Senapati)
Member-Secretary,
Tripura State Legal Services Authority.
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NOTIFICATIONS
GOVERNMENT OF TRIPURA,

AW DEPARTMENT
Dated, Agartala.the 9th July, 1998,

NOTIFICATION

No. E3(6)-LAW/LEG/98

In exercise of the powers under sub-section (1) of section 11A of the Le.ga]
Services Authorities Act, 1987 (Act No. 39 of 1987), the Tripuré State Legal Seerces
Authority constitutes for Khowai Sub-Division a Sub-Divisional Legal Services =

Committee as mentioned in Column 1I of the Schedule below consisting of the

Chairman and members thereof as mentioned against them in Column Ill and IV 9

respectively of the said Schedule to exercise the powers and perform thg fum.:tions \
conferred on, or assigned to, the Sub-Divisional Legal Services Committee in the ;

said Act.
SCHEDULE
S1. | Name of the Sub-| Chairman of the Name of the Members Remarks
No.| Divisional Legal | Sub-Divisional
Services Legal Services
) Committee Committee
I Il I \Y; \Y)
1. KhowaiSub-  Civil Judge (Senior 1. Sri Sudhir Sarkar, Nominated by the |
Divisional Legal Division), Teliamura. State Governmentin
Services Agartala. consultation with the
Committee. Hon'ble Chief 3
Justice, Gauhati High
Court.

2. Sri Sukhendu Bikas De, .
Khowai Town.

3. Smt. Sandhya Deb Barma,
MLA, Asharambari.

4. Sub-Divisional Officer
(Civil), Khowai. Ex-officio Member

5. Sub-Divisional Police Officer,
Khowai.

M
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NOTIFICATIONS

6. Block Development Officer
or an officer from the Block
representing Panchayats.

Ex-officio Member

7. Sub-Divisional Public
Relations Officer, Khowai. »

8. President, Bar Association,
Khowai.

1

9. Sub-Divisional Tribal Welfare
Officer, Khowai.

7

1

10. Government Pleader,
Khowai.

11. Civil Judge (Junior Division), Member -Secretary
Khowai. '

(B.B. Senapati)
'Member-Secretary,
Tripura State Legal Services Authority.
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NOTIEICATIONS

No. E3 (6)-LAW/LEG/98

GOVERNMENT OF TRIPURA,
L AW DEPARTMENT

Dated, Agartala,

the 9th July,1998

In ex

NOTIFICATION

ercise of the powers under sub-section (1) of section 11A of the Legal

Services Authorities Act, 1987 (Act No. 39 of 1987), the Tripura State Legal Ser- |
vices Authority constitutes for Udaipur Sub-Division a Sub-Divisional Legal Ser-
vices Committee as mentioned in Column II of the Schedule below consisting of ‘
the Chairman and members thereof as mentioned against them in Column Il and ]:

IV respectively of the said Schedule to exercise the powers and perform the func-
tions conferred on, or assigned to, the Sub-Divisional Legal Services Committee in

the said Act.
SCHEDULE
Sl. |Name of the Sub{ Chairman of the Name of the Members Remarks
Ro.| Divisional Legal | Sub-Divisional
Services Legal Services
Committee Committee
I I )| I\Y, Vv
1. Udaipur Sub-  Civil Judge (Senior 1. Sri Narayan Naha, Nominated by the
Divisional Legal Division), Advocate, Udaipur. State Government in
Services Udaipur. consultation with the =
Committee. Hon'ble Chief .

2. Sri Joy Govinda Deb
Roy, MLA, R.K.Pur.

3. Smt. Maya Paul, Bagma,
Udaipur.

4, Sub-Divisional Officer
(Civil), Udaipur.

5. SubDivisional Police Officer,

Udaipur.
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Justice, Gauhati HiQh,;"
Court. "

1

1

Ex-officio Member

1



NOTIFICATIONS
6. Block Development Officer
or an officer from the Block

Ex-officio M
representing Panchayats, ember

7. Sub-Divisional Public
Relations Officer, Udaipur.

8. President, Bar Association,
Udaipur.

”

9. Sub-Divisional Tribal Welfare
Officer, Udaipur. Y

10. Government Pleader, Udaipur. .

11. Civil Judge (Junior Division), Member-Secretary
Udaipur. ' .

(B.B. Senapati)
Member-Secretary,
Tripura State Legal Services Authority.
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NOTIFICATIONS

GOVERNMENT OF TRIPURA,

L AW DEPARTMENT
a.the 9th July, 1998

Dated, Adartala.the 9

No.E3(6)-LAW/LEG/98

NOTIFICATION

. 3 . 1 )
In exercise of the powers under sub-section ( ; :
Servicens Authorities Act, 1987 (Act No. 39 of 1987), the Tripura State Legal Ser

vices Authority constitutes for Belonia Sub-Division 2 Sub—Dltx)llsllona::lOI;ii?ilnsegf
vices Committee as mentioned in Column II of the Sghedule € ow l i g y
the Chairman and members thereof as mentioned against them in Cf:o UTT}(E f .

IV respectively of the said Schedule to exercise the powers and per cérm ?tt Rhe-
tions conferred on, or assigned to, the Sub-Divisional Legal Services Lommi eein

of section 11A of the Legal

the said Act.
SCHEDULE
S1. | Name of the Sub-| Chairman of the | Name of the Members Remarks
No| Divisional Legal | Sub-Divisional
- Services Legal Services
Committee Committee
I II 1 IV vV
1. Belonia Sub-  Civil Judge (Senior 1. Sri Basudhan Majumder, Nominated by the
Divisional Legal Division), MLA, Belonia. State Government in
Services Udaipur. consultation with the
Committee. Hon'ble Chief
Justice, Gauhati High
Court.

2. Sri Srimanta Dey, ’
Bagafa.

3. Smt. Sheuli Lodh,
Belonia.

4. Sub-Divisional Officer
(Civil), Belonia. - Ex-officio Member

5. Sub-Divisional Police Officer,
Belonia.
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NOTIFICATIONS

6. Block Development Officer
Or an officer from the Block Ex-officio Member

Tepresenting Panchayats.

7. Sub-Divisiona] Public
Relations Officer, Belonia. ”

8. President, Bar Association,
Belonia, : ”

9. Sub-Divisional Tribal Welfare
Officer, Belonia, ' ”

10. Government Pleader, 2
Belonia,

11. Civil Judge (Junior Division), Member- Secretary
Belonia. '

by order of the Governor,

(B.B. Senapati)
Member-Secretary, :
Tripura State Legal Services Authority.
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NOTIFICATIONS

GOVERNMENT OF TRIPURA
LAW DEPARTMENT

NO E3(6)-LAW/LEG/98

NOTIFICATION

Dated, Agartala, the 9th July, 1

In exercise of the powers under sub-section (1) of section 11A of the Legal

Services Authorities Act, 1987 (Act No. 39 of 1987), the Tripura State Legal Ser-
vices Authority constitutes for Sabroom Sub-Division a Sub-Divisional Legal Ser-
vices Committee as mentioned in Column II of the Schedule below consisting of
the Chairman and members thereof as mentioned against them in Column IIl and
IV respectively of the said Schedule to exercise the powers and perform the func-
tions conferred on, or assigned to, the Sub-Divisional Legal Services Committee

in the said Act.
SCHEDULE
Sl. |Name of the Sub-| Chairman of the Name of the Members Remarks
No. [ Divisional Legal | Sub-Divisional
Services Legal Services
. Committee Committee
I II 111 I\ Y,
1. Sabroom Sub- Civil Judge (Senior 1. Sri Gopal Bhowmik, Nominated by the
Divisional Legal Division), Advocate, Sabroom. State Government in
Services Udaipur. consultation with the
Committee. Hon'ble Chief
Justice, Gauhati High
Court,
2. Sri Chandi Charan Tripura "

MDC, TTAADC.

3. Smt. Rita Kar,
Sabroom.

1

4, Sub-Divisional Officer

(Civil), Sabroom. Ex-officio Member
5. Sub-Divisional Police Officer, .
Sabroom.

[96]
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NOTIFICATIONS

6. Block Development Officer

cer from the Block SHAT e
l'epresenting Panchayats, Ex-officio Member

7. Sub-Divisional Public
Relations Officer, Sabroom. -

"

8. President, Bar Association,
Sabroom,

bRl

0. Sub-Divisional Tribal Welfare
Officer, Sabroom.

10. Government Pleader, e
Sabroom.

11. Civil Judge (Junior Division), Member-Secretary
Sabroom. '

(B.B. Senapati)
Member-Secretary, '
Tripura State Legal Services Authority.
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NOTIFICATIONS
GOVERNMENT OF TRIPURA,

AW DEPARTMENT
Agartala, the oth July, 1998

Dated, Agartaia, ===

NOTIFICATION
er sub-section (1) of section 11A of the Legal

In exercise of the powers und &
Services Authorities Act, 1987 (Act No. 39 of 19‘8'7), the T“FI);ra_‘ 'Stzz\el i‘zg:; g:::
vices Authority constitutes for Amarpur Sub-Division a Sub-Divisio ‘gt. ,
vices Committee as mentione f the Schedule below consisting o

the Chairman and members thereof as ment.i
IV respectively of the said Schedule to exercise the p

tions conferred on, or assigned to, the Sub-Divisiona

No. E3(6)-LAW/LEG/98

owers and perform the func-
| Legal Services Committee

in the said Act.
SCHEDULE
SI.| Name of the Sub-|{ Chairman of the Name of the Members Remarks
No/| Divisional Legal Sub-Divisional
Services Legal Services
Committee Committee
ul Il 11 \Y \Y)
1.  Amarpur Sub- Civil Judge (Senior 1. Sri Alindra Tripura, Nominated by the
Divisional Legal Division), MDC, TTAADC. State Government in
Servi'ces Udaipur. consultation with the
Committee. : Hon'ble Chief
Justice, Gauhati High
Court.
2. Sri Ratan Goswami, .
Advocate, Amarpur.
3. Smt. Alo Bhowmik, -
Amarpur Town.
4. Sub-Divisional Offiéer
(Civil), Amarpur. Ex-officio Member

Amarpur.
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e HOTH
6. ‘Bloék” Development Officer

Or an officer from the Block Ex-officio Member
Tepresenting Panchayats;

7 Sub-Divisional Public
Relations Officer, Amarpur,

8. President, Bar Association,
Amanpur,

0. Sub-Divisiona] Tribal Welfare
Officer, Amarpur.

10. Government Pleader,
Amarpur,

11. Civil Judge (Junior Division), Member-Secretary
Amarpur. ,

(B.B. Senapati)
Member-Secretary, .
Tripura State Legal Services Authority.
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NOTIFICATIONS »
GOVERNMENT OF TRIPURA,

LAW DEPARTMENT
No. E3(6)-LAW/LEG/98 Dated, Agartala, the 9" July, 1998 %
NOTIFICATION

In exercise of the powers under sub-section (1) of section 11A of the Legal Services
Authorities Act, 1987 (Act No. 39 of 1987), the Tripura State Legal Services Authority
constitutes for Kailashahar Sub-Division a Sub-Divisional Legal Services Committee as
mentioned in Column Il of the Schedule below consisting of the Chairman and members
thereof as mentioned against them in Column Ill and IV respectively of the said Schedule
to exercise the powers and perform the functions conferred on, or assigned to, the Sub-
Divisional Legal Services Committee in the said Act.

SCHEDULE
Sl. Name of the Sub- Chairman of the Name of the Members Remarks
No] Divisional Legal | Sub-Divisional '
Services Legal Services
Committee Committee
] I 111 IV . Vv
1. Railashahar il Judge (Senior 1. St Jayanta Chakraborty, INominated by the
Sub-Divisional Division), Kailashahar. State Government in
Legal Services Kailashahar. consultation with the
Committee. Hon'ble Chief
Justice, Gauhati High
Court. :

2. Sri Yunuch Miah Khadim, "
Kailashahar.

3. Smt. Sabitri Deb Barma,
MLA.

4. Sub-Divisional Officer
(Civil), Kailashahar. Ex-officio Member

5. Sub-Divisional Police Officer,
Kailashahar.
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Nchayats. Ex-officio Member

"

S. Sub-Divisiona] Tribal Welfare
fficer, Kailashahay.

10. Government Pleader,
Kailashahar,

11. Civil Judge (Junior Division), Member-Secretary
Kailashahar. ‘

(B.B. Senapati)
Member—Secre.tary, .
Tripura State Legal Services Authority.
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GOVERNMENT OF TRIPURA,
LAW DEPARTMENT
Dated, Agartala, the 9% July, 1998

NOTIEICATIONS

No.E3 (6)-LAW/LEG/98

NOTIFICATION

In exercise of the powers under sub-section (1) of serftlon 11At0fl_the Il-ggal
Services Authorities Act, 1987 (Act No. 39 of 1987), .tl?e Tripura St.a‘e. egla L er
vices Authority constitutes for Dharmanagar Sub-Division a Sub-Divisiona ' egal
Services Committee as mentioned in Column I of the Schedule bel9w consisting
of the Chairman and members thereof as mentioned against fchem in Column Il
and IV respectively of the said Schedule to exercise the powers«and. perform ﬂ}e
functions conferred on, or assigned to, the Sub-Divisional Legal Services Commit-

tee in the said Act.

SCHEDULE
Sl.| Name of the Sub-| Chairman of the | Name of the Members Remarks
No| Divisional Legal | Sub-Divisional
Services Legal Services
» Committee Committee , |
I II 1 \Y , -V
1. Dharmanagar Civil Judge (Senior 1. Md. Abdullah, Nominated by the
Sub-Divisional Division), Dharmanagar. ' State Government in ’
Legal Services Dharmanagar. ' consultation with the 1
Comnmittee. Hon'ble Chief |
Justice, Gauhati High
- Court. 3

”

2. Sri Gour Gopal Banerjee,
Dharmanagar. L

3. Smt. Swati Bhattacharjee,
Dharmanagar.

1

4. Sub-Divisional Officer
(Civil), Dharmanagar., Ex-officio Member

5. Sub-Divisional Police Officer, "
Dharmanagar.
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NOTIFICATIONS

Tepresenting Panchayats, - Bxofficio Member

7. Sub-Divisional Public Relati
tions
Officer, Dharmanagar.

8. President, Bar Association,
Dharmanagar.

"

9. Sub-Divisional Tribal Welfare
Officer, Dharmanagar.

10. Government Pleader, 5t
Dharmanagar.

11. Civil Judge (Junior Division), Member-Secretary
Dharmanagar.

By order of the Governor,

(B.B. Senapati)
Member-Secretary, .
Tripura State Legal Services Authority.
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GOVERNMENT O

L AW DEPARTMENT

Dated, Agartala, the 9 July, 1998

No. E3 (6)-LAW/LEG/98

NOTIFICATION

In exercise of the powers under sub-section (1) of ‘segtlon 11A of L’fhe Il..ggal
Services Authorities Act, 1987 (Act No. 39 of 1987), the Tr ipura §tate egal Ser-
vices Authority constitutes for Kamalpur Sub-Division a Sub-Divisional Le.gaf er-
vices Committee as mentioned in Column Il of the Schedule below consisting of
the Chairman and members thereof as mentioned against them in Column Ill and
IV respectively of the said Schedule to exercise the powers and perform th? funF-
tions conferred on, or assigned to, the Sub-Divisional Legal Services Committee in

the said Act.
SCHEDULE
Sl. | Name of the Sub- |Chairman of the | Name of the Members Remarks
No.| Divisional Legal | Sub-Divisional
Services Legal Services
Committee Committee ,
I | )| \Y, vV
1. Kamalpur Sub- Civil Judge (Senior 1. Sri Dipak Paitya, Nominated by the
Divisional Legal Division), Kamalpur. State Government in
Services Kailashahar. consultation with the
Committee. Hon'ble Chief
‘ Justice, Gauhati High
Court.
2. Sri Pankaj Chakraborty, .,
Kulai.
3. Smt. Sukhamati Deb Barma, N
Salema. :
4. Sub-Divisional Officer
(Civil), Kamalpur. Ex-officio Member

5. Sub-Divisional Police Officer,
Kamalpur.. '
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Ex-officio Member

7. Sub-Divisional Public
Relationg Officer, Kamalpuyr,

"

8. President, Bar Association,
Kamalpur,

1)

0. Sub-Divisional Tribal Welfare
Officer, Kamalpur,

10. Government Pleader,
Kamalpur.

11. Civil Judge (Junior Division), Member-Secretary
Kamalpur.

(B.B. Senapati)
Member-Secretary, :
Tripura State Legal Services Authority.
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HONORARIUM PAYABLE 7
RESOURCE PERSONS FOR THEIR DELIBERATION
AWARENESS CAMPS

:" Classification Existing rate of honorarium Change, if any

0. *l
1 Jdl. Officer getting Rs. 100/- (vide., order dated No change.

) monthly honorarium 07.01.04 wef. 27.12.03
2 Rs.200/- (vide., order dated No change.
| Any other person 25.08.03 wef. 14.08.03)

HONORARIUM PAYABLE TO CONCILIATORS FOR CONCILIATION;/
COUNSELLING PROCEEDINGS.

»

Existing rate of honorarium Change, if any

I Sl [ Nature of work
No.
For conciliation / .
. Rs. 150/- (vide., order dated
: 1. | counselling in Lok Adalat 03.12.02). No change.
Rs.100/- (vide., order dated No: chani

25.08.03).

/ 2 I For conciliation /
counselling proceedings

Compiled and edited by :
S. Dass Gupta,
Deputy Secretary, Law,

Govt. of Tripura, Agartala.
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B¢ ‘Agartala. P
NOTIF(CATION |

Agartala the Sth October, 2012. . 4"»"_"','1'“‘ ' a

r No.F.1A(4)(iii)lLAWITSLSA/AGT/ESTT!11 --- The Tripura State Legal Servsces Authorlty,
in-exercise of power conferred under section- 20A of the Legal Services Authorities Act, 1987 (Act
No. 39 of 1987) hereby amends the Tnpura State Legal Servrces Authority Regulatlons 1998, as

follows :
; These Regulatlons shall be called the Tnpura State Legal Services Authorlty (Seventh
amendment) Regulations, 2012, ni s ._,/. - G,
2. They shallcome into force from the dateof thelr publlcataon in the official Gazette.
3. Amendment of Regulation-2,- ; °

- - inthe Tripura‘State Legal Services Authonty Regulatlons 1998 (herelnafter referred to-as

the Pnncrpal Regulatlons) in lRegulatlon -2, after ciause (d) of sub- regulatlon (1), the fOIIOWIng
shall be inserted, namely,- v /
‘ (e) “Secretary”, wherever rt occurs in C»hapter H means Secretar to
Serv,ces Commlttee : a7 e aLal 3 : y the ngh Court Legal
4 ‘ Amendment of Schedule =y PR 2 .
o “in the Schedule of the Prmcnpal Regu!atxons for the Words

appearing in column 2 against serial no.4 of the table prescribin

Chairmen & Member. Secretanes of the Autho'ftles/Comm:ttees th gf
" namely;- e

usecretary to the ngh Court Legal Servrces Commlttee"

“Member Secretar "

v, HCLSC
monthly honorarium for the
ollowing shall be substituted,

‘
o

) s i e S. G. Chattopadh
' W P . - a
Member-Secretgryy
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PART--1-- Orders angd’ Noflfications by the Government of Tripura,
The High Court, Government Treasury etc.
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]

TRIPURA :

et

‘The Tripura State Legal Services Authority
Agartala ‘

~Notification
_ Agartala, the 18 July, 2013

- The Tripura State Legal Services

No.F.1A(4)(iii))LAW/TSLSA/AGT/ESTT/11/1334
Authority, in-exercise of power conferred under section 29A of the Legal Services Authorities

Act, 1987 (Act No. 39 of 1987), hereby amends the Tripura State Legal Services Authority

Regulations, 1998, as follows:-

1. Short Title and commencement. —
(1) These Regulations may be called the Tripura State Legal Services Authority (8"

¢

Amendment) Regulations, 2013.

(2) They .shall come into force from_the date of their publication in the official gazette.

»

3

- 2. Amendment of Regulation-2.- )
(1) After clause-(a) of sub-regulation(1) of Regulation 2 of the Tripura State Legal
Services .Ailtl;ority Regulations, 1998, hereinafter referr_ed' to as the Principal
Regulations, the following shall be inserted, namely,- .
“(aa) Chiel; Justice means the Chief Justice of the High Court of Tripura.”
(2) For clausé(c) of sub-regul‘ation(l) of Regulation 2 of the Principal Regulations,
'1998, the following shall be substituted, namely,-

# +High Court’ means the High Court of Tripura “

3. Amendment of schedule under regulation 20 (1). -
For the schedule setout under sub-regulation-(1) of Regulation 20 of the Principal
kegulaﬁons relating to the fees payable to the legal practitioners for legal aid in court

cases, the following shall be substituted, namely :-
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- BT i,
SCHEDULE -
[see Regulation 20 (1)]

A 1) For High Court : Writ Petitions and Civil Caseg

S1. No Classification fees _
1. Civil Appeals arising from Rs.4500/- ';. 500 ] ;_n
the original decree or |lump sum for misc.
appellate decree expenses
2, Writ PetdtHons

Rs.4500/-+ 500 in

Civil Revisions .
lump sum for misc.

Rent Revisions’ expenses
3. Writ Appeals Rs.4500/-+ 500 in
lump sum for misc.
LP appeals expenses

(2) For High Court: Criminal Cases

» | S1. No Classification fees

1. Appeals involving | Rs.4500/- + 500 in lump
death sentence sum for misc. expenses

2. Appeals  involving | Rs.4500/- + 500 in lump
imprisonment for | sum for misc. expenses
life

3. Criminal Appeals | Rs.3000/- + 200 in lump
other thanr those | sum for misc. expenses

i mentioned at Sl. No.

1&2
4, Criminal Revisions Rs.3000/- + 200 in lump
sum for misc. expenses
5. Bail applications Rs.2000/- + 200 in lump
} sum for misc. expenses
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(3). For High Court: Mig Jg‘é'llaneous expenditure.

Sl. No Classification ~ provision
1. Miscellaneous i. Fees & Misc. expenses ag
Expenditure prescribed hereinaboye do not
o |- include court fee.

y ii. Single set of fee shall be
payable for a case in which
more than one aided person is

~ involved. :

B. For the Sessibns Courts:

Criminal Cases

Fees

[ s1. Classification of cases.

No’
Sessions Trial

sum for misc. expenses

Rs.2000/- only if the
accgsed pleads guilty.

Rs.4500/- + 500 in lump /

Rs. 2500/~ + 500 in lump

Special Court cases other than

|

sum for misc. expenses

Sessions trial.

Rs.1500/- + 200 in lump

3. Bail Applications

|

sum for misc. expenses

Criminal Revisions

Rs.2000/- + 200 in Iump
sum for misc. expenses

Criminal Appeals

Rs.2000/- + 200 in lump
sum for misc. expenses

Catlg. NO..oeees
Accessh NO.eesernes




C. For the Court of District Judge,

Tripura Gazette, Extraordinary Issue, July 1

9, 2013 A.]

MAC Tribunals & Other Tribunals:

er Tribunal cases

Civil Cases, MAC Cases & Oth

Sl Classification of cases.

fees

1. Civil Appeals:

Rs.2500/- + 500 in lump sum for
misc. expenses (In suits of all

classes)

2 Civil suits:

Rs.4000/- + 500 in’ lump sum for
misc. expensés (For suits of all

classes)

14 of the fees shall be paid, if the
suit is disposed off uncontested.

3. Matrimonial Suits

Rs.3000/- + 500 in lump sum for
misc, expenses

15 of the fees shall be paid, if the
suit is disposed off uncontested

4. | Motor Accident Claims

Rs.2500/- + 500 in lump sum for
misc. expenses

5. Other Tribunal cases

Rs.2000/- + 200 in lump sum for | .

misc. expenses

D. For the court of the Civil Judges.

Sl. No

- Classification of cases.

fees

Civil Suits

Rs.3000/- + 500 in lump sum

misc. expenses.(For suits of
classes) .

for
all

%2 of the fees shall be paid, if the
suit is disposed off uncontested

Rent matters

misc. expenses

el



E.. For the gqros ; '
N | € court of the Judicia] Magistrates -
Sl. fl o glassification,.of cases ' | f . |
. rimina] C . = ' '
ases Rs.ZSOQ/— For warrant procedure cases :

g
Rs.1000/- (where the accused pleads guilty) ] |

Xtraordinary Issue, guly 19, 2013 A. D,

Rs.2000/- For Summons procedure cases

. o . ‘ | Bs.IOOO/- (where the accused pleads guilty)
Antenance cases 332500/- +200 in lump sun{ for misc.
expenses o :
\.‘ .
3. Bail Application Rs.1000/-

F. For the Family court

ey

> S1. No Classification of cases. fees
1. For Matrimonial suits Rs. 1,500/- for Legal
advice and drafting tn' |-
all types of cases as

-3 For conducting cases other than
Matrimonial suits & proceedings | mentioned in SL No. |

for maintenance allowances 1,2&3

If the  advocate' is
permitted by the |
<ourt to, represent the |
it ' aided person in court
proceedings, he will
‘be paid Rs. 1500/- |
more and Rs. 500/- in
lump sum for misc,
-charges. g o

For conducting proceedings fpr
maintenance allowances
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G. Juvenile Justice Board. '

Sl. No Classification of cases. fees
1. Any Proceeding of the | Rs.1500/-

Juveniles in-conflict with
law or Child in-need of
care and protection under
JJ Act.

2" For visiting J.J.Board at | Rs.1000/- towards the traveling and |-
| Narashingarh .by lawyers | other expenses per month.
empanelled for J.J.Board
for the West Tripura
District. )

H. For other CoﬁrtsL Tribunal & Authority within the meaning of section-2
(aaa) of the Legal Services Authorities Act, 1987

SI. No Classificatian ) fees
1. District Consumer Disputes | Rs.750/ j '
. Re‘dress.al Forqm sum ¥ +f(2jo . l:unsf
expenses. S

2. State Cox.isu.mer. Dispute; ' ! ‘
. Rs.1000/- +
Redressal Commission /| sum’ fozrs On lr:ln;s

Tribunal expenses,
. £w t )
of 3, Permanent Lok Adalat Rs.750/-
4 Revenﬁe Courts .Rls'.lOOO/.+200l. 1 .
' . o mn lum
sum for : miscl:
€Xpenses '
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[. Miscellaneous Char es for the Courts above 'er an i' h Cou

——
Sl. No

Classification of items

provision

Typing and Misc, charges

i Fees & Misc, expenses as
prescribed hereinabove
do not include court fee.

ii. Single set of fees shall be
©  payable in a case in
which more than one

aided person is involved.

—

(S.G.Chattdpadhyay)
Member Secretary

Printed at the Tripura Go vernment Press, Agartala 7
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PART--I-- Orders and Notifications b

S by the Government of Tripura,
The High Court, Govern '

ment Treasury etc.

TRIPURA STATE LEGAL SERVICES AUTHORITY
: Agartala

£ 1A)(il)LAW/TSLSA/AGT/ESTT/11/2446(A) Dated, Agartala, August 8, 2016
0. 1. ) : .

NOTIFICATION

a i ity, i i f the power conferred -
ipura State Legal Services Authorlty{ in exercise o
ghzftiggp29(A) of the Legal Services Authorities Act, 1987 (Act l\tJ)o.39 c;fnéthﬁ)é
underl oeas per direction of National“Legal Services Authorlt}/l, here y am
i?lgdias State Legal Services Authority Regulations, 1998, as follows :

=

? Short Title and commencement —
)

. . 9th
This Requlation may be called the Tripura State Legal Services Authority (
is Regu I
Amendment) Regulations, 2016.

Amendment of Schedule under Regulation 20(1) -

ulation (1) of Regulation 20 of the Principal

- id i ases,
The Schedul\e set out under sub-Reg cates for legal aid in court ¢

- ; nal Advo
Regulations relating to the fees of ;2;38:;‘3:
the following shall be substituted, n .

/

SCHEDULE
[See Regulation 20(1)}
' .

| High Court g such as Writ Petition, Counter Affidavit.

) Drafting of substantive pleadin der, Replication — Rs.1,500/-.

i
i Memg of Appeal, Revision, Reply, REJO!

i i ‘ ex ion
ations such as stay, baii, direction, exemptio

T Drafting Miscellaneous 3PPIC ¢ to maximum of Rs.1,000/- for all applications.

fe - Rs 506, per application subjec




fii)  Appearance ~ Rs.1,000/- per effective hearing and Rs.750/- for non-effective
hearing subject to maximum of Rs.lQ,OOO/- (per case).

B.  Subordinate Courts at all levels including Tribunals :

i) Drafting of substantive pleading such as Suit, Matrimonial Proceedings such
as Divorce, Maintenance, Custody, Restitution etc., Succession, Probate, Memo of
Appeal, Revision, Written Statement, Reply, Rejoinder, Replication etc. - Rs.1,200/-,

i) Drafting of Miscellaneous applications such as stay, bail, direction, exemption
etc. - Rs.400/- per application subject to maximum of Rs.800/- for all applications.

i) Appearance - Rs.750/- per effective hearing and Rs.500/- for non-effective
hearing subject to a maximum of Rs.7,500/- {per case). :

e Mgt
| . (B.Palit)
Member Secretary.

H

-

o

Printed at the Tripura Government Press, Agartala.
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Agartala, Tuesday, March 6, 2018 A. D., Phalguna 15, 1939 S.E.

PART--I-- Orders and Notifications by the Government of Tripura,

The High Court, Government Treasury etc.

TRIPURA STATE LEGAL SERVICES AUTHORITY, Agartala
Notification

No.F.1A(4)(iii)LAW/TSLSA/AGT/ESTI'/11/ 886 01 March 2018
The Tripura State Legal Services Authority, in exercise of the power conferred under
Section 29(A) of the Legal Services Authorities Act, 1987 (Act No.39 of 1987), ‘and also

as per direction of National Legal Services Authority, hereby amends the Triputa State
Legal Services Authority. Regulations, 1998, as follows :

Short Title and commencement-

»

These Regulation may be called the Tripura State Legal Services Authority (10th
Amendment) Regulations, 2018. They shall come into force from the date of their
publication in the official gazette.

8. Funds, accounts and audit of the Committee :-

Amendment of Requlation 8 -

For Sub Regulation (3) of Regulation 8 of the Principal Regulations, 1998, the followings
shall be substituted, namely -

() For the purpose of meeting of the office expenses and other incidental minor
charges, such as court fee, stamp and expenditure necessary for obtaining copies of
documents, etc., a permanent advance of rupees thirty thousand shg!l be placed at
the disposal of the Secretary of the High Court Legal Services Committee.

11, Fund of the District Authority :-

Am%’“ent of Requlation 11 -

*or Sub Regulation (2) of Regulation 11 of the Principal Regulations, 1998, the followings
Shall pe Substituted, namely -

i incidental minor

& i e office expenses and other incic r
| (;er e rtmfzzhgtgarﬁg tahnd expenditure necessary fordob;‘allrlugg CIZF:;‘:; 0:
docugn?:'ntssucehtcas:gl:erman'ent advance of rupees twenty thousand sha p a

the disposal of the Secretary of the District Authority.

|-
E
|
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14. Funds, accounts and audit of the Sub-Divisional Legal Services Committee :-

Amendment of Requlation 14 -

For Sub Regulation (3) of Regulation 14 of the Principal Regulations, 1998, the following
shall be substituted namely-

(3) For the purpose of meeting of the office expenses and other incid'eptal minor
charges, such as court fee, stamp and expenditure necessary for obtaining coplest
of documents, etc., a permanent advance of rupees Ten thousand shall be placed at

the disposal of the Secretary of the Sub Divisional Committee. W{é \

(B.Palit)
faember Secretary

Printed at the Tripura Government Press, Agartala
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TRIPURA STATE LEGAL SERVICES AUTHORITY

MELARMATH, AGARTALA

Phone : (0381) 232-2481 e-mail :lslsaagt.é?mnm’lcom
website :www.slsa.tripura.gov.in

F.1A(57)-LAW/TSLSA/AGT/ESTT/22/ G 9 U2 Dateldq, é\gDarta})adz)
the 19t ec.,2022.

NOTIFICATION

The Tripura State Legal Services Authority, in exercise of the power conferred under
Section 29A of the Legal Services Authorities Act, 1987(Act No.39 of 1987),
hereby amends the Tripura State Legal Services Authority Regulations, 1998 ,as follows:

1.Short Title and commencement-

1) This Regulation shall be called the Tripura State Legal Services Authority(12"
Amendment) Regulations, 2022.

ii) It shall come into force from the date of its publication in the official gazette.

2. Amendment of Regulation 9 ofthe Tripura State Legal Services
Authority Regulations, 1998 —

After Sub-Regulation (4) of Regulation 9, the following shall be inserted ,
namely;

9A.Term of office and other conditions of appointment of members of the
Authority. —

(I) The term of office of the members of the District Authority nominated under
clause (B)of Rule 13 of the Tripura State Legal Services Authority Rules, 1998
shall be two years and they shall be eligible for re-nomination.

(2) A member of the District Authority nominated under clause (B)of Rule 13 of the
Tripura State Legal Services Authority Rules, 1998 may be removed by the State
Government ,if the member —

(a) fails ,without sufficient cause, to attend three consecutive meetings of the
District Authority; or

(b) has been adjudged an insolvent; or

(c) has been convicted of an offence which in the opinion of the District
Authority involves moral turpitude; or



2

member; OF

i a ,
ble of acting as " he Authority

o - mentally incapa . :
(d) has become physically of I¢” / his continuance !

i iti der
(e) has so abused his position as to ren
pre-judicial to the public interest.

; ‘ t being
. thorit withou
Provided that no member shall be removed from the Au y
afforded reasonable opportunity of being heard.

i esign
(3) A member may, by writing under his hand addressed to.the Chalril}::na;e %n
from the Authority and such resignation shall take effect from by days
which it is accepted by the District Authority or on the expiry of thirty day
from the date of tendering resignation ,whichever is earlier.
(4) If any member nominated under clause (B)of Rule 13 ceases to be a member of
the Authority for any reason, the vacancy shall be filled up in the same manner
as the original nomination and the person so nominated shall continue to be a
member for the remaining terms of the member in whose place he/she is
nominated.

(5) Subject to the provisions of sub-regulation(6), all members nominated under
clause (B)of Rule 13 shall be entitled to payment of travelling allowance and
daily allowance in respect of journey performed in connection with the work of
the Authority and shall be paid by the Authority at the rates admissible to the
Group-A officers of the State Government.

(6) If a member is a Government employee, he shall be entitled to draw travelling
allowance and daily allowance at the rates to which he is entitled to under the
Travelling Allowance Rules applicable to him and shall draw from the
Department in which he is employed and not from the Authority.

(7) The existing nominated members, if any, shall be deemed to have completed

their term of office after expiry of 2(two)years from the date of their

nomination.
3. Amendment of Regulation 12 of the Tripura State Legal Services
Authority Regulations, 1998 —
After Sub-Regulation (3) of Regulation 12, the following shall be inserted ,
namely;

12A. Term of office and other conditions of appointment of members of
the Committee. —

(1) The term of office of the members of the Sub-Divisional Committee

nominated under clause (B)of Rule 16 of the Tripura State Legal Services
Authority Rules, 1998 shall be two years and they shall be eligible for re-
nomination.

(2) A member of the Sub-Divisional Committee nominated under clause (B)of

Rule 16 of the Tripura State Legal Services Authority Rules, 1998 may be
removed by the State Government ,if the member —

(a) fails ,without sufficient cause, to attend three consecutive meetings of the
Sub-Divisional Committee; or
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(b) has been adjudged an insolvent; or
(c) has been convicted of an offence which in the opinion of the Sub-
Divisional Committee involves moral turpitude; or
(d) has become physically or mentally incapable of acting as a member; or
(e) has so abused his position as to render his continuance in the
Committee pre-judicial to the public interest.

Provided that no member shall be removed from the Committee without
being afforded reasonable opportunity of being heard.

(3) A member may, by writing under his hand addressed to the Chairman, resign
from the Committee and such resignation shall take effect from the date on
which it is accepted by the Sub-Divisional Committee or on the expiry of thirty
days from the date of tendering resignation ,whichever is earlier.

(4) If any member nominated under clause (B)of Rule 16 ceases to be a member of

the Committee for any reason, the vacancy shall be filled up in the same

manner as the original nomination and the person so nominated shall continue
> o be a member for the remaining terms of the member in whose place he/she is

nominated.
(5) Subject to the provisions of sub-regulation(6), all members nominated under

clause (B)of Rule 16 shall be entitled to payment of travelling allowance and
daily allowance in respect of journey performed in connection with the work of
the Committee and shall be paid by the Committee at the rates admissible to
the Group-A officers of the State Government.

(6) If a member is a Government employee, he shall be entitled to draw travelling
allowance and daily allowance at the rates to which he is entitled to under the
Travelling allowance Rules applicable to him and shall draw from the
Department in which he is employed and not from the Committee.

(7) The existing nominated members, if any, shall be deemed to have completed
their term of office after expiry of 2(two)years from the date of their

nomination.

D —r | })’/1@/ ! .
(D.M.Jamatia 2/
Member Secretary

Tripura State Legal Services Authority
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TRIPURA STATE LEGAL SERVICES AUTHORITY
MELARMATH, AGARTALA )
e-mail :tslsaagtwgmail.com
website :www.slsa.tripura.gov.in

(0381) 232-2481

Phone :
F.1A(57)-LAW/TSLSA/AGT/ESTT/22/ % 6Y3-7, Dated, Agartala,

the 19t Dec.,2022.
Copy to:-

1. Member Secretary, National Legal Services Authority for kind information,

\}’/I{egistrar General, High Court of Tripura, Agartala for kind information,

3. The L.R. & Secretary, Law, Govt. of Tripura,
4. The Secretary High Court Legal Services Committee, High Court of Tripura, Agartala for kind

information.
The District Secretaries of all DLSAs for kind information,

5.
The Member Secretaries of all SDLSCs for kind information,
The Principal Secretary to His Lordship Mr. Justice T.Amarnath Goud, Hon’ble the Chief Justice

7.
(Acting) , High Court of Tripura & Hon’ble the Executive Chairman, TSLSA for kind appraisal of

His Lordship.
The Secretary to His Lordship Hon’ble Mr. Justice A.Lodh, Judge, High Court of Tripura and

8.
Chairman, HCLSC, for kind appraisal of His Lordship.
The Manager, Government Press, Agartala, Tripura, for immediate publication of the amendment in

an extraordinary issue of Tripura Gazette.
0— 15|

(D.M.Jamatia)
Member Secretary
Tripura State Legal Services Authority



